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SHRI S.M. BANERIEE Kindly
make thess observations when he 1s here;
otherwise, he will agam raise 1t

MR. SPEAKER He was actually
moving his hands to and fro hke this, and
honestly, without any aspersion, 1 was
myself thinking and I was askmg him not
to do so and was asking him to explamn
his question more clearly But before
I could do 1t, Shrt S Mohan Kumaraman-
galam got up We have sometimes to
tolerate humour, wii, sarcasm and all
that But since yesterday, 1 have felt
that I shall think ten times before acting
m the same manner Our tempe. runs
unnagessarily high sometimes  Bitter  thun-
gs can be said, and bittes things cun be
rephied to 1in a better and calmer way
This 1s Parliament where we are sitting,
and 1f we lose our tempers, whal about
the younger generation? So, all of us,
moluding miyself, should try to cool down

If anyone fecls angry, ! would request
him to just leave for an hour, there are
number of glasses of water kept there i the
lobby and let him just have a sip and then
come here

For me, 1If you allow me, I will keep
a glass of water here because 1 cannot
g0 out,

We now pass on to the next time

DR KAILAS I was standing on
behalf of my party But [ could not get
a chance tospeak

e

13.00 hrs,

RE RuiL 77

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) . On 31 July 1972 1 had
given a notice under rule 377 I was told
to wait for two days; I have waited for
four days. It 1s a very brief matter.
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MR. SPEAKER : 1 am sorrry In
regard to rule 377, we commitied a mstake
In the beginning, this rule was meant {0
accommodate matters not falling within
questions, short notice questions, adjourn-
ment motions, calling attention motions
or any other substantive motwon There
18 & thm line between a point of order and
other matters Therefore, the Speaker
was authorised to accommodate 1t urder
this rule

Now Shri Banerjee 1n his very persuasive
manner sometimes persuades  me saying
‘This 1s a simple thing ] just want to sa)
to say a word’

SHRI DINEN BHATTACHARYYA
(Serampore) You have a weakness for
him

MR SPEAKFR Yes By and by
like calling attention motions, this has
developed 1 have read the history of
calling attention motions 1 was associated
with it It was allowed because sometimes
adjournment motion was  not allowed
The member was permitted to ask one
question for clanfication Then the
clarification got prolonged, became 4
speech  Also the question became elon
gated mmto (#)’, (b), (c) and s0 on. This
‘ts what the calling attention motion has
become now

As 1 said, this poor 377 was just a thin
Iime between a pont of order and other
motions I am not gowng to dsclose the
names, but quite a numbr of members
have come to me representing that is not
meant for that Jt should be wused
by a member once a week. I the
matter 18 very urgent, he can wnie
There 1 a lot of other pocedures available.
The member can table a motion, a short
notice question, other question, he can
made use of the calling attention procodure,
he can send it 1n any other form, Ot
the no-day-yet named motion procedure
may be availed of. HBut let not this poor
innocent 377 be exploited.
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SHRI JYOTIRMOY BOSU : You
have said *Do not get up during zero hour
without writing to me i advance’. 1
have dome so.

MR. SPEAKER Let um send a mot-
101 or question

SHRI JYOTIRMOY BOSU We
do not just get up without gwing prior
notice. We take recourse to this civilised
method of writing to you, trying to draw
attention to 4n important matter Today
this 15 a very important matter 1
just want a minute to place it before you
for nvoking your good offices.

MR. SPEAKER
without my permussion.

He will be speaking

SHRI JYOTIRMOY BOSU As |
have said, I sent a letter on 3lst July and
have waited for four days

MR. SPRAKER : I do not remember
when he sought my permission. He has
101 matters on hss fingers

SHR1 JYOTIRMOY BOSU That
i true  That 1s why | have been sent here.

MR. SPEAKER : Arc others also
not sont here on the same consideration?

SHRI JYOTIRMOY BOSU
not take more than a minute

MR. SPEAKER : Hecan send a motion
1 will put 1t before the Committee Or
he may sead any other notice. But do not
exploast 377,

SHRI JYOTIRMOY BOSU : How
do we raise an issue during zero hour?

P owill

MR. SPEAKER This matter was
discussed in the last session also. We had
aliotted 3 hours, but then it took 8 hours.
Now he is coming again with it Why
not do like that, as he came carher?

SHR! S. M, BANERJEE : Sir, 1 have
no desire to oppose your ruling. But one
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difficulty 1s this, Previously Call Atten-
tion Notices were given Appart from
Call Attention Notices, Short Notice Ques-
tions were gwven for acceptance by the
Ministry.  Now, the total number of
Starred Questions have been reduced from
50 or 60 to 20. The Unstarred Ques-
tions have not been taken seriouly, knowing
fully well that the half-an-hour discussions
may sometimes be there 1 am only submit-
ung that, knowingly or unknowingly—
I do not know—these are within our rights,
but our rights are being curtailed.

MR. SPEAKER You may rasent

in the Rules Commiitee and invite my atten-
tion to it
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SHRI JYOTIRMOY BOSU . Sir, I
will take only one minute This is an im-
portant matter The Government has
taken over Balmer Lawrie—

MR SPEAKER You are speaking
without my permnsion You can send
a motion

SHRI JYOTIRMOY BOSU I have
given notice

MR SPEAKER I am allowing it

under Rule 377

SHRI JYOTIRMOY BOSU I was
told you will allow me to rawne 1t after two
or three days Five days have gone

MR SPEAKER The news appeard
vesterday in Nindustan Tumes  You are
basing 1t on that

SHRI JYOTIRMOQY BOSU This s

a different 1ssuc

MR SPEAKER 1 can allow half-hour
dmscusston on 1L, if you give notice to me

SHRI! JYOTIRMOY BOSU
you I have already given notice

Thank

13.08 hra.

PAPFRS LAID ON THF TABLE

NOTIFICATIONS UNDER FINANCE ACT efc

THE DFPUTY MINISTER IN THE
MINISTRY OF FINANCF (SHRIMATI
SUSHILA ROHATGD On behalf of Shry
K. R Ganesh, { beg to lay on the Table—

(1) A copy of NotificationNo G SR 273
(E) (Hindi and Enghsh versions)
pubhshed it Gazette of India dated
the 4th May, 1972 under Section §1
the Fmance (No 2) Act, 1971,
{Placed in hbrory See No L7T-
3247172}
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€2) A copy of Notification No GSR
294(E) (Hindi and Fnglish versions)
published in Gazette of India dated
the 28th May, 1972, under sub-sec-
tion (5) of section 62 of the Finance
Act, 1972 {[Placed in hbrary See
No LT-3248/72]

(3) A copy of Notificaion No GSR
29(E ) (Hindi and Lnglish versions;
pubhshed in Gazette of India dated
the 28th May, 1972 under sub-sec-
tion (5) of section 65 of the Fmance
Act, 1972 {Placed wn lbrary See
No LT 3249,72]

“

-

A copy of the Secwiities Contracts
(Regulation) Amendment  Rules,
1972 {(Hindi and Laoghsh
versions) published in Notification
No GSR 685 in Gazette of Inda
dated the 10th June, 1972, under
sub-section (3) of section 30 of the
Secunities Contracts (Regulation) Act.
1956 [Placed in lhbrary See No.
LT-3250172)

(5) A copy each of the following Noti-
fication (Hindi and English versions)
under sub-section (3) of section 15
of the Government Savings Banks
Act, 1873 —

(1) The Post Offie Savings Banks
(Fitth Amendment) Rules, 1972,
published in Notification No.
GSR 566 1n Gazette of India
dated the 20th May, 1972,

(u) The Mysore Government Savin-
g5 Banks (Amendment) Rules,
1972, published 1 Notifica-
tion No G SR 7501 Gazette
of Ind dated the 17th June,
1972 [Placed in library See
No LT-3251]72))

(6) A copy of the Emergency Risks
(Goods) Insurance (Second Amend-



